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Arunachal Pradesh and Assam Rifles on the
basis of “interview only’’ method. Similarly,
the U.P.S.C. is also taking action to recruit
officers in response to the Ministry’s request
for recruitment of 100 Scheduled Caste/
Scheduled Tribe candidates. It is expected
that a very large number of vacancies would
be filled up soon as candidates recommen-
ded by the U.P.S.C. are appointed to the
varinus vacant posts.

Display of Formula on Labels of
Containers of Medicines.

1645. SHRI R.N.RAKESH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is mandatory under the
provisions of Drugs and Cosmetics Act,
1940 as amended upto date to display on
labels of containers of medicines the for-
mula or true list of all ingredients contained
in drugs ;

" (b) if so, whether containers of Unani
drugs and medicines being issued to CGHS
beneficiaries in CGHS Unani Dispensaries
do not display formula or true list of all
ingredients contained therein and instead
only ‘“‘according to Bavaz-E-Kabir” s
written on containers ;

(c) if so, reasons why Unani Drug manu-
facturers are violating provisions of Drugs
and Cosmetics Act, 1940, as amended up-
to-date ; and

(d) steps proposed to be taken to make
it essential to display on the labels of the
containers the complete formuia or the true

list of all the ingredients contained in the
drugs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) According to the provision
of Section 33 EEC of the Drug and Cosme-
tic Act as amended in 1982, it is madantory
to display on labels of containers the true
list of all ingredients contained in it in

respect of any patent or proprietary
medicine.

(b) to (d). The formulations included in
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the authoritative books, such as ‘“Biaz-
Kabir” included in the First Schedule of the
Act, are not considered as patent or pro-
prietary medicines.
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Setting up of Coach Factory at Durgapur

1647. SHRI BASUDEB ACHARIA :
Wwill the Minister of RAILWAYS be
pleased to state : :

(a) whether it is a fact that the Central
Government have received a proposal to set
up a coach building factory at Durgapur in
West Bengal ; ’

(b) whether it is also a fact that Govern-
ment have received the technical feasibility
report in connection with coach building
factory ; and

(c) if so, what action has been taken ?

THE MINISTER OF RAILWAYS (SHRI
A.B.A. GHANI KHAN CHOUDHURY) :
(a) A suggestion has been received from





